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mutual fund

NOTICE
Unitholders of all the schemes of Tata Mutual Fund are
requested to note that the scheme wise Portfolio
Statements for the half year ended September 2025 are
hosted on the websites www.tatamutualfund.com and
www.amfiindia.com

Unitholders can submit a request for a physical copy or
electronic copy of the scheme wise portfolio statement
by calling on: (022) 62827777 or by sending an email to
service@tataamc.com or by writing to Tata Mutual
Fund, Mulla House, Ground Floor, Fort, Mumbai -
400001.
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Mutual Fund Investments are subject to market
risks, read all scheme related documents carefully

Corporate Identity Number: TAMPL - U§5990-MH1994-PTC-
077030
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S3s; 00043349

A=1003 Maman Midtown,
Mumbai 400 073

Toll Free No.: 1800 103 4

Samco Asset Management Private Limited

10" Floor, Prabhadevi (west),

Tel: +91 22 4170 85299 Fax: +91.22 2422 4200
CIN: UB5929MHZ0TOPTC33411

7a7

Wehbsite: wwwsamocomf.com

NOTICE No. 37/2025

Hosting of Half-yearly Portfolio Statement of the Scheme(s) of Samco Mutual Fund

NOTICE is hereby given to the Investors [ Unit Holders of the schemes of Samco Mutual Fund ("SMF") that, in
accordance with the provisions of Regulation 59(A) of SEBI(Mutual Funds) Regulations, 1996 read with Clause 5.1 of the
SEBI Master Circular dated June 27, 2024, the Half Yearly Portfolio Statements of the schemes of SMF for the period
ended September 30, 2025, has been hosted on the Fund’s website viz., www.samcomf.com and on the website of
AMFI viz., www.amfiindia.com. Investors may accordingly view/download the statements from the website of the Fund.

Place : Mumbai

Date : October 10, 2025
MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME RELATED DOCUMENTS

MRSAMCO | Cutting-edge Systems

MUTUAL FUND | For Wealth Crmtif.-n

Investors can also request for physical or electronic copy of the Half Yearly Portfolio statements of schemes portfolio,
by writing to us at mfassist@samcomf{.com or calling on our toli-free number 1800 103 4757 or by submitting a written
request at any of the official points of acceptance of SMF.

For Samco Asset Management Private Limited
(Investment Manager for Samco Mutual Fund)

Sd/-
Authorized Signatory

CAREFULLY.
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FINANCIAL EXPRESS

YES BANK Limited Notice To Borrower PUBLIC NOTICE
«/ YES BANK Registered Office: ‘ias Bank Housa, Waster Express Highway, Santacruz (E), Mumbai - 400055 IDFC FIRST Bﬂﬂk Li'ﬂitﬂd IDFC FIRST Bormowens - MR, BALVENDER , MRS. SANGITA |Prospect NoIL101535353) We, IIFL Home Finance Limited, hereby inform the
Branch Office : 15th Flacr, Word Trade Tower, Sac-16, Naida- 201301 (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and Bank Eﬁi"é’i;:ijﬁ' Lk o e g Eﬂféféﬂi“;‘; general public that the follwing documents
[Rule - 8(1)] POSSESSION NOTICE presently known as IDFC FIRST Bank Limited) Mo 188, & Killa No 111, 114 & 115 Situated in The Area Of Village Bindapur, morgaged by ur ooer M. THIR NALAISAMY
; TR - ; . o th ik CIN : LES110TNZ014PLCOSTTIZ Caolarry Known As Viggy Vihar , In Block -N , Uttam Magar , New Delhi, 110059 I : ’ g
Whereas, The undersignad being the Authorzed Officer of YES BANK Uimied under the Securfization & L L y : Zid 1 wagal, 1 asset is misplaced and untraceable.
Receastrucion of Financlal &zzelz and Enforcamant G:rSEﬂ..'l'n:ll Inkerest Al 2002 |5,|1 af Eunz:land i axesciea of the H‘EHIE-tEFﬂ'd Office; - KEM Towsrs, 8th FIGC'F. H&fl'll'lgl.':'" Faoad, C-hEIF'.:H. ChEI'll'IEII- 50003 :-JT‘HE :dm&lﬁ'-::lﬂg::ér;ﬂﬁ;]ﬂ. Eﬁ'-ﬂ';mpﬂm T:I'FW'- Saleable_Area, ':-ﬂI'FBl_ Description of Untraceable Origi_nal Title
powers conferred under saction 13412} read with Fule 3 of the Secunify Inferest (Enforcement) Fules 2002, issued a Tel - +81 44 4564 4000 | Fax: +31 44 4564 4022 ,:,],e,fIIEI Tdﬁ:"ﬂféiﬁw ‘of IFL Hame Finance Limited IFL-HFL} under the ~ Documents:
demand nolice mentioned below, caling upan the bormawer in the betow account to repay the amount mentonad in e - i and Reconsts - s I SARFAES] Act for the resorery ol amount due frombamoaens, sthonzed officer ; kggg égﬂg%itr']oﬂefgrm
the notics and interast therson, within 60 days from the date of receipt of the said notica. il | Enf ' of Securi f‘-'r'il'_“'i:_'s :r"el':;_lﬁ'*r guen 1o ﬂﬁ*'} 33"56'3'5"-‘“‘% e I'?f"ﬂ':{ "f “Wl?rﬁ"ﬁ'tg 3. Loan Agreement
The Borower and Guaraniors having failed to repay the full amount, nofice is hereby given to the Bormower, _ £ e = _ rest Act, 2002 . :ﬂL‘;E:;;_;n wn;;'fr;d:'-::;; ;renﬂs':‘?.!:L-;EFELB;:EIEF:E gﬁiﬁ'ff’ezgﬂa’fﬂ o 4. Section 13(2) Notice dated 13-02-2024,
Guaraniors and the public in general that the undsrsignad has taken possession of the properties described herein The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST i okl arlilis anid skl theen by a warehouss; atwhich solt o wik Be POD dated 15-02-2024 and published on|
below in axercise of powers conferrad on him under Section 13(3) of the saidAct read with Rule B of the said Rules on Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently able for the addBional costs of Mavers & Packers. Warshouse Rent and 17-02-2024 .
the date mentioned against each coount known as IDFC FIRST Bank Limited) The Ioans of the below-mentioned bomowers and co- borrowers have Storage Charges. Thase expensas will be recaverabis from you, and you wil S Seo%logat;g(ﬁ)o ('?é’té%% 4d2Ledd pLEt;)-liosﬁ-e?c?Zjﬁ
ol i ron il ' . X § ; 3 . iz . . -Uo- 1
The Boower and Guarantors in particuar and the public in general is hereby cautioned not to deal with the said basn-secured by the morigags of thelr respeciive properties. As iney hava foled to adhere 1o tha ferms and ?ﬁﬂlfﬂmﬂfhﬂﬂﬂﬁww that in case they fadl to 10-05-2024
sty and i ot ha sald propartiss will be sublect to the charne of YES BANK Limited for balanca conditions of .he_res_pec:h.e loan agreements and had become imegular, thefr loan were classified as NPA as bt T3, bl 6. Original Registered Memorandum of Entry
propenty and any dealings with ihe said prope Libe 1 e £ ancG . i . i . collectthe above said articles same shall be soid n accordamee with Law. .
outstanding amount as mantioned below and interest thereon per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited {erstwhile Capital First For furiher details, Gontact IFL HFL toll frse no. 1800 2672 489 from 09:30 hrs dated 28-04-2023 executed by DEVIKA inf
o Brrtoars s ol i I:.r-.{= b ' 6 Bt R AT A skl i il Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) are bo 18:00 hrs between Manday o Friday or write to emall:- auction SR com, favour of IIFL HFL (Doc No. 2154/2023)
I BE ”""""":;55'" Er-l;—l,dm Eé'l"'"ﬂ A O B L N o T YL S M B, mentioned as per respactive nolices issued more particularly described in the following table and furlher Corporate Office : Plotho, 38, Phase-1V, Udyog Viae, Gurisan, Haryana- 122015 7. 0”9'”{’" y t?akiEng(Ig\/Idl .d?ted 13%%6%&
TEGECH R AR ROE 4 - interes! on the said amounis shall also be applicable and the same will be charged as per confractual rate i Sd- ?[))(gguN% 21y11 12014) in favour o
Mame of the NPA Account 1HE) Notice Date |  Amount Quistanding with effert fram thair respective dates : Authorisad Officer, :
y— : : b o et 5 Place : Mew Dethi IFFL Home Finance Limited {IIFL-HFL} If any person finds the above-mentioned docu-
}h'u_zlr:I D;nh Laﬁshtlc. ...ekl'i [HLarr.. fHMT ;Ig'ael_ﬁhtl Erlﬁrnlill:: Ig;l:mg: Date of Thi!eventil._thl' P;I:Inel'g' T.;Il-lrls.ﬁn No. Account No. Loan Notice Date per Section 13 (2) Notice/ illt the l:(elow-mentioredd a:i@nlas:: 30/?|;’(|)Et,_ ?lhivajil
is mother Ms. Triveni (Legal Heir) S'oLate Mr Lekh Ram, 4.  Possession tesand Five Hundred Sixty = _ : ; . arg, Karampura Industrial Area, Moti Nagar,
Ms. Priyanka, a minor through her mother Ms. Triveni| .. .o .0oc | Nine and Paise Twelve Only-) 1 47244434 HOME LOAN 17.09.2025 _ 9ipanEcBa- | gD:m"“?‘r g:;';r"h&e :'“‘v}ﬁ:rL";‘r']t:sdé II\)IIOtNE;
(Legal Heir) Ofo Late Mr. Lekh Ram | . ason 15-If~"af-iﬂf-'3 NAME OF BORROWERS AND CO-BORROWERS : 1. INDER ARORA 2. SHOBHITA ARORA FORM G Maruti Gate No.3, gur%aon-n’zm 5
EIE“’;P‘E&?*“;T“L“:;’S?“; i) ”*"E:-“‘;F'EM”“ parcel of residentiaf praperty Flat No. Flat No. 51, Third | [ pRoPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF ENTIRE SECOND FLOOR (WITHOUT ROCE INVITATION FOR EXPRESSION OF INTEREST FOR Sd- Authorised Officer
oor, Pocket 1, Block-A2, Sector-34, Rohini, Delhi . ; : 10-10-
_ _ ' — RIGHTS) OF BUILT-LIP PROPERTY BEARING NO.58, AREAMEASURING 200 S MTRS,, ALONG wione | | M/s SHRIRAM SKILL AND EDUCATION LIMITED | fDate: 10-10-2025 ForL Home
1. Mr. Himanshu Mishra {“Borrower & Morfgagor™) | 27 03,2025 INR 22,16,334.70/- {Rupees Twenty- FOUSTH (1/4) UNDIVIDED SHARE OF STILT PARKING ELOOR. IN POCKET-11-B. SECTOR-23. SITUATED OPERATING IN EDUCATION AND SKILL DEVELOPMENT AT DELHI :
Sfa Mr Shrish Mishra, 2. Mrs. Rituparna ("Co- Dais o Two Lokh Slieen Lakh Three Hundrad ] Al A e ) o L [Llnde-l'.suh-re-gulahnn (1] nFr:EguI.almn 64 of the Insohancy and EBHHI'IJ!HG)" Board
Borrower & Mortgagor™) Clo Mr. Himanshu Mishra Prssession Thirty-Four and Sevanty Paise Only) THE LAYOUT PLAN OF ROHINI RESIDENTIAL SCHEME, ROHINI, DELHI-110085. AND BOUNDED AS:- EAST: of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016
[ 23082025 due &5 on 26.03.2025 PLOT NO. 23, WEST: ENTRY, NORTH: PLOT NO. 57, SOUTH: PLOT NO, 59 _ _RELEVANT PARTICULARS _ T
—— ——— | st o b = = pepe———————— 1 1, |Ms i il EMNIA-TINY=2D
Dezcription of the morigaged property ; Fiai Mo-SUN 2-0804 3th Floor admeasuring 1335 5q. FL (super srea You ara hereby called upon to pay the amounts 1o IDFC FIRST Bank Limited (erstwhile Capital First w;:gﬂ'gecﬁ?ﬂ:m“fh Ll g&?mmﬁkﬁﬁﬂﬁ;gmme l GAGAN CHEMICALS PRIVATE LIMITED
approx.), Migsun Atharva siluated al Village-Noor Nagar. Meenut Bypass Road, Rajnagar Exin, Ghaziabad-201003 Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) PAN Mo.: AABCNE178L HAVING |%Nr:<géfs?$£§éé9§§;€;?:f:;%o 4173
Owned by Mr. Himanshu Mishra & Mrs. Ritupamna as per the details shown in the above table with contracted rate of interest thereupon from their| |12 |Address of the registered office UGF, South Wing, NBCC PLACE, Bhisma B.5/6 VASANT KUNJ. New Delhi. NEW DELHI
1. Mr. Nirdesh Gujjar (“Borrower & Morigagor”) | 28.03.2025 | INR 12,78,129- (Rupees Twelve Lakh respective dates and other costs, charges etc. within 60 days from the date of this publication, failing F‘IE"E:” Marg, New Delhl, Dalhi, Inda, Delhi, India, 110070 (Contact No.9988315349:
Sio Mr. Tekchand, 2. Mirs. Nikita Jayveer ['Co- Date of Seventy-Eighl Thousand One Hundred which the undersigned shall be constrained o initiate proceedings, under Section 13 (4) and saction 14 T R wabea rl-.|-'.a.J 5 Email Id: accounts@hotelcama.com)
Borrower”} Wio Mr. Nirdash Gujar Possession and Twenty-Nine Only) due as on of the SARFAES| Act, against the mortgaged properties mentioned hereinabove to realize the amount | |5 Baaie o niaes ok o Diedn ' BEFORE THE CENTRAL GOVERNMENT
' 27.00.2008 4. |Details of place where majority of fixed | Dedhi & Haryana (REGIONAL DIRECTOR, NORTHERN REGION)
230820248 S due lo IDFC FIRST Bank Limited {erstwhile Capital First Limited, amalgamated with IDFC Bank assels are locatad ! ,
T T————————————— e ekt e i AT w2t o T i e < — In the matter of sub-section (4) of Section 13 of
Dezcription of the mortgaged property : Rezidential Flat No.4%4, 3rd Floor, Block-A, Sector-MU-IL, Area 40 Sg. Limited and presently known as IDFC FIRST Bank Limited). Further you are prohibited under| |15 |Installed capacty of main products’ | Education and Skil Development CompaniesAct, 2013 and clause (a) of sub-rule (5) of
Wir. Vide Allotment Mo, BHS10-89064 situated in Greater Noida, Dist-Gautam Budh Nagar-201310. Owned by Mr. Section 12 {13) of the said Act from translerring the sald secured asssls either by way of saleflease or | || |SEMVICES : rule 30 of the Companies (Incorporation) Rules,
; o ; 3 : B. |Quantity and value of main producls! | NA. 2014
Nirdesh Gujjar other#ise. Sdi- Authorized Officer services sold in last financial year
Date: 10-10-2025 FOR YES BANK LIMITED Date : 10.10.2025 IDFC FIRST Bank Limited {erstwhile Capital First Limited, amalgamated with 7. | Number of employees! workmen " Andtt f
Place: Delhi AUTHORISED OFFICER Place - DELHi IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) | | & [Fiqher detalls including last avallabie | This Infarmation 15 accessiie fhrough the RP GAGAN CHEMICALS PRIVATE LIMITED
fnancal statements (wih schedues) | To oblan i necessary documents, pease || o s egtadaffcs at“FLATNO. 4173, 856
;;{;j:h{:jru'gfh PO A f:t'l’“ diﬁgli;:?fﬂnﬂ 1LE:E' #nat 20dress |1 ASANT KUNJ, New Delhi, NEW DELHI, Delhi,
JAH H SM ALL FlN ANCE BANK Registered Office: The Fairway, Ground & First Flgor, Survey No.10/1, 11/2 & 12/2B, Off D_omlur, Koramangla Inner Ring Road, Next to EGL Business 5. |Eligibaty for resalution applicants The sama s included un;& Paint Ma. 04 of rdia, 110070 ... Petitioner Company
|4 Sehaduled Commarsial Bank) | Park, Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A Arya Samaj Marg, Karol Bagh, Delhi-110005. under gaction 25(2)(h) of the Code 5 |the Request for Resolution Plan, |tis Notice is hereby given to the General Public that the
available at LIRL accessible through the RP, Please send an Company proposes to make application to the
E-AUCTION NOTICE email request il address provis -
requas! 1o the amail address provided Central Government, power delegated to Regional
PUBLIC NOTICE FOR SALE THROUGH E-AUCTION UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY b o e o e o e o 32”1*&2;?5“‘}- VL EATAINE et Ehosemaes R roctor under Seclon 19 of the Gompanies Adt
INTEREST ACT (SARFAESI ACT) 2002, READ WITH PROVISO RULE 8(6) & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES 2002. ) ;Im;w P ¥ ' Memorandumg of Association of the Company in
The undersigned as authorised officer of Jana Small Finance Bank Limited has taken possession of the following property in exercise of powers conferred under section 13(4) of the SARFAESI ACT. The Borrower in {11, | Dzie of issue of provisional list of 04-11-2025 terms of the special resolution passed at the Extra -
particular and public at large are informed that online auction (e-auction) of the mortgage property in the below mentioned account for realisation of dues of the Bank will be held on "AS IS WHERE IS BASIS" and prospactiva resclulion applicants Ordlt:;a?f,] general mteetrI}ng he_ltd CF:n 96{10/(2105; to
"AS IS WHAT IS BASIS" on the date as prescribed as here under. 12 |Last date for submission of ohjections | 09-11-2025 enable the company to change its Registered Office
Present Outstanding |Date & Time of Earnest Money | Date and Last Date, Time Jo-provsanad et fJpr “NCT of Dalhi" o “Haryana
Sr. | Loan Account Name of Original Borrower/ Date of Date of 9 , Reserve Price in ’ y : ’ 13. | Date of Issue of inal Bst of prospective | 19-11-2025 Any person whose interest is likely to be affected by
No Number Co-Borrower! Guarantor 13-2 Notice | Possession balance as on Inspection of INR Deposit (EMD) in | Time pf & .Pla.ce for . risolution appliesns the proposed change of the registered office of the
L 07.10.2025 the property INR E-Auction Submission of Bid 174 (Bato of isaue of Information a1 3005 (company may dfeli)vebr ei:hlfar on the l\tIICA-21 pcl>r_tatl
1 y _ Rs.32,62,251.47 Rs.22,52,500/- | Rs.2,25,250/- 12.11.2025 Before 5.00 PM memarandum, evaluation matrix and WW.mca.gov.in) By 1Hing Investor compain
a79390610002088 | T ak Sadh, Sio. Jitesh Sadh Rupees Thity Two | 30102025 | (Ruecs Twenty | (Rupees Two Lakh | 13.11.2025 | Jana Small Finance Bank request fo resoluion plans to i v s o o e o ey g
8 (Applicant), 2) Mrs. Suhani Sadh, |, . o0oc | 09.09.2025 | Lakh Sixty Two 09:30AM | Two Lakhs Fifty |  Twenty Five Time: | Ltd- Branch Office: 16112, | |prospeciive rasolubion applicants stating the nature of hisfher interest and grounds of
47939630000492 W/o. Mr. Hritik Sadh Thousand Two Hundred to Two Thousand Thousand Two ' 2nd Floor, W.E.A Arya 5. | Last date for submission of resolufion | 24-12-2025 opposition to the Regional Director, Northern
(Co- Applicant) Fifty One and Forty 05:00 PM Five Hundred Hundred Fifty 11:00 AM | Samaj Marg, Karol Bagh, | _jrans _ . - S e— Region, Address at the address, B-2 Wing, 2nd
Seven Paisa Only) . Only) Only) Delhi-110005. ™ F‘I'EI:EE.'E. AP o it B son | Givp om0 floor, Pt. Deendayal Antyodaya Bhawan, 2nd
- . . . . . al interesi floor, CGO Complex, New Delhi-110003 within
Details of Secured Assets: All that piece and parcel of the Immovable Property Ground Floor of Built up Property No.76/4-A, bearing Plot No.224, Measuring Area 68 Sq.yards, i.e. 56.85 Sq.mtrs, (612 Sq.ft.) 17. | Details of the corporate debtors Not Registered Yet fourteen days of the date of publication of this notice
Consisting of One Drawing-Cum-Dinning Two Bedrooms, One Kitchen, Bath/W.C on Ground Floor, upto Ceiling Level, Fitted with Electricity, Tap Water with Seprate Meter, alongwith Right to Use Common Starirs, ragistration status as MSME ith a copy to the Petitioner Company at its
Common Maingate/ Entrance, Common Passage with Undivided Indivisible, Impartiable, Proportinate Ownership Right in the said Plot of Land with all its Fixtures and Fittings Fitted thereon, alongwith all Common Sdi- | registered office atthe address mentioned below:
Facilities, Amenities Provided in the said Building, out of Khasra No.1079/309, Khata No.70, Khewat No.6, situated at Abadi Gali No.11, East Azad Nagar, Krishna Nagar, in the Area of Village Ghondli, lllaqua Prabhakar Kumar | “FLATNO. 4173, B-5/6 VASANT KUNJ, New Delhi,
Shahdara, Delhi-110051. Owned by Mr. Hritik Sadh, S/o. Sh. Jitesh Sadh. Bounded as: East: Other's Property, West: Road 8ft., North: Other's Property No.76/4, South: Other's Property No.75/1. Alnt&rlm Resolution Professional | INEW DELHI, Delhi, India, 110070”
The properties are being held on "AS IS WHERE IS BASIS" &" AS IS WHAT IS BASIS" and the E-Auction will be conducted 'On Line'. The auction will be conducted through the Bank's approved service provider i 'uuzﬂ:ﬂ?:ﬂ: ﬁgﬁlﬂsiﬂ;ﬂ: gg;g For GAGAN CHEMICALS PRIVATE L"V"TS'Z'/J_
M/s. 4 Closure at the web portal https://bankauctions.in & www.foreclosureindia.com. For more information and For details, help, procedure and online training on e-auction, prospective bidders may contact Regd Add: B-5/41, Ground Floor, Vivekanand Apartmant, INDERDEEP SINGH
M's. 4 Closure; Contact Mr. Uttkarsh Adesh Contact Number: 9515160064. Email id: info@bankauctions.in/ adesh@bankauctions.in. Date: 10-10-2025 Sector 8, Rohini, NCT of Delhi - 110085 Elate :l18-1|(r)‘-_2025 (Director)
For further details on terms and conditions to take part in e-auction proceedings and any for any query relating to property please contact Jana Small Finance Bank Authorized officers Mr. Ranjan Naik Place: New Dethi For Shriram Skill and Education Limited | |7ace : Dei DIN- ; 00879113
(Mob. N0.6362951653), To the best of knowledge and information of the Authorised Officer, there are no encumbrances on the properties. However the intending bidders should make their own independent inquiries
regarding the encumbrances, title of property put on prior to submitting their bid. No conditional bid will be accepted. This is also a notice to the above named borrowers/ Guarantor's/ Mortgagors about e-auction scheduled
for the mortgaged properties. The Borrower/ Guarantor/ Mortgagor are hereby notified to pay the sum as mentioned above along with upto date interest and ancillary expenses before the date of auction, failing which the - SYMBOLIC POSSESSION NOTICE
property will be sold and balance dues if any will be recovered with interest and cost. -sdindiaShelter INDIA SHELTER FINANCE CORPORATION LTD, By i i iS5 4r

Hurre Lonis g egd: Office:- Plot1 5, 8th Floor. Sec-44, Institutional Area, Gurugram, Haryana-1 22002

Whaereas, The Lindersigned Being The Authorised Officer Of The India Shaltar Finance Ang Corporasion Ltd, Under The Secunbisation
And Reconstruction OF Financial Assests And Enforcement (security) Inberest Act 2002 And In Exercise Of Power Conferred Undes
Section 131 2) Read With Rule 3 Of The Secunity Interest (enforcement} Rules, 2002 issued & Demand Nodice On The Date Mofed Against
The Azcount As Mantioned Hereinafter, Calling Upon Tha Borrowar And Also The Ownar OF The Propartyisuraty To Repay The Amount
o ; : L Within 60 Dhays From The Date OF Thie Said Notice, Whereas The Owner OF The Proparly And The Other Having Failed To Repay The
Chandwani rﬂErHEt, AI‘"_I,'E NEIQEIT, Above Smart Rellance Point - Smount, Moboe |s Hereby Given To The Under Moted Borrowars And The Public In Generad That The Undersigned Has Taken Symbolic

Date: 10.10.2025, Place: Delhi NCR Sd/- Authorized Officer, Jana Small Finance Bank Limited

ol a9 Canara Bank Recovery Section: Regional Office Haridwar

@TIRT ARBR BT IUHH) (A Govt. of India Undertaking)

- — SAENEE - hotie. Uian-£ MERE Gk At R068 VA PSS £ DFTH G St il 1 Tho SALAE ManBoromt AGEm B4 oariot Now Tha BEreeuasin i ot A
] RElBS L=t ulesg Lin e Lales Menion SNt Each Acodunl MOoWw e Borroser [n Farficular An
NOTICE ISSUED UNDER SECTION 13(2) OF THE SECURITISATION AND The Public in General is Hereby Cautioned Mot To Beal With Tha Propertyfies And Any Daaling With The Proportyfies Will Be Sub ject To
MTRQ{:HGN QOF FWWE The Charge Ofindia Shefter Finance Corporation Lid For An AmountMantioned AsBedow And Interest Thareon, Costs, Elc.
The borrower, co-bormowers and guarantors mentioned below has availed credit facilities From Canara Bank Respective, Branch and secured by way of morigage of under R of- T e Borraue g Description of The Charged St o Darrated Date of
: £ ¥ il i {owmner of The Property) & Loan imorgaged Property (all The MNotice, Amaunt Symbolic
mentioned property. As the barrower | Co-Borrower ! Guarantor failed to adhere to terms and conditions of respective loan agreements and had become irregular and classified A cou T Mt Part & Parcel of The Property s e ot Bt ot st
as NPA as per RBI guidelines. The bank intends fo enforce the said properties mortgaged by you and issued demand Notice under registerad post / speed post. Hence this Consisting of} Demand Motice
: ! ; ; . Pi ira, . Rajani &P And Parcal OF Residantal ar i 1= Juby- 06.10.2025
publication is Issued, Hereby borrower / co-borrower/ Guarantor are called upon to pay the amount mentioned below with contractual rate of inlerest, cosls, charges elc thereon n%?n,ﬁ?nl?;ﬁ?nﬂmnﬂﬁ?gnﬁ ﬁ?ﬁ:; Huu%cil'ar; 15?5 vgq ‘r‘r-ﬁaﬁlﬂ.ﬂﬁjﬂ + Eﬁ? Hl;rd'.h;{ilzg;:-*l.-'-rﬂl—lu&;sggﬁ Fi:mhnli:
= : s : ™ = : : . = ag : : Krishna WO Kartar | 1) =0, yrds. ) Kikaara Mo, 543 M. |Fifteen Lakh Thirty-Twio segsion
within 60 days from the date of this publication, failing which the undersigned will be constrained to inttiate proceedings w's 13{4) of the SARFAES] act against the mortgaged At: Daulat Ram Colony Railway Road Dadri|Situated at MahyBa Dauist Ram T:“L‘m”d = fol...lmn Fifty Ore Oy} as of
' i : ; i - i . 2| i : Gautam Buddha Magar Uttar Pradesh 203207 | Colony Kasba Dardi Pargana and | 10-July-2025 with further inferest applicable
property mentioned below to realize the amount due to Canara Bank Respective, Branch. Further you are prohibited Ufs 13(13) of the said act from transferring the said Ao At Rhasre NG 845 M Daglat Fam| Tahsil Dadrt District Gautamfom. 1-J0ly-2025 ajong. wilh. ol Gast
securad asset either by way of sale ( lease or otherwise. The Borrower’s attention is invited to provisions of Sub-section (8) of Section 13 of the Act, in respect of time Coleny Kasha Dacri Pargana And Tehsl Dadr | Buddha Nagar, Utar Pardesh charges and expenses until payment in full,
. Distt Gautam Buddha Magar Liar Pradesh 203207 Alse At @ Daulat Ram Colony Radway Road Dadrl Gautam Buddha Nagar
available, to redeem the secured assets. Uttar Pradesh 203207 Alse AL House Mo & Wilage Bironda Gautam Buddha Magar U P-201310 (LOAN ACCOUNT NO.
Date of HLGZRNLONS000005072216/AP-10174452 e
hf:; Name of Details of Mortgaged Property "EL‘-;“}:T Demand AgB ;’E‘;ﬁ;rﬁj“ﬁ Sliia Place: ttar Pradesh Date- 10.10.2025 FOR INDIA SHELTER FINANCE CORPORATION LTD (AUTHORIZED OFFICER)
' Branch/Borrower/Guarantor n Motice or any query, please Contact Mr.Sudhir Tomar (+91 9818460101)
1. | BRANCH: Roorkee All That Iz Part And Parced Of The Residential Property Bearing Khasra Mo 18851 |  Housing 04.10.2025 Rs. 4,59,298.00 As on
1.Mr. Sandeep Kumar Slo Charan Singh Add- |Min Measusing In North 20 Fea!, South 20 Feel, East 25 Feet And West 25 Feel,| Finance 03 10,2025
Gali No. 24, Krishna Magar, Roorkee, gﬂﬁd'ﬁ'ﬂf. situated at  Knshna Magar Gali No. 24, Gram Salempur Rajputana, Pargana %
Utirakhand 24 /667 {Borrower), ZMr.  Sandeep | ghagwanpur, Tehsil Roorkes, Distt, Haridwar Total Area 500 Sqft. | E, 46.46 sq.mt
Kumar Sio Charan Singh Add - Vill Niyamatpue, | o . eshilm ittt S ol b 01.10.2025 ART HOUSING FINANCE (INDIA) LIMITED
s : - Boundaries: On the East : Piot of Rajbata, On the West ; Plot of Bhulairam Gupla M 2 e J
Tehsil Deoband, Distl. Saharanpur, Utar Pradesh : o ) i ; [Formesly known as ART Aordable Housing Finanoe (India) Limded)
2AT120 I:B{Irfﬂ'ﬂﬁfll 3.Mr. Sudhir Kumar Shama On the Nodth ; Plot of Saini I On the South - Rasta 13 ft. CERSALID 400012952554 wouging rinamce ST IT. First Flace, B Tower, MNela 150 Place, Pilamaura, New Delhi-110034
Sl Dharam Dutt Shafma  Add- Gali No.24 |[Name of Title Holder: Owned by: Mr, Sandeep Kuamr S/o Charan Singh BN Branch Office: 49, Udyog Vikar Phase 4, Gurugram, Hargana 122045
Krishna Magar, Roorkee, Haridwar, Uitrakhand MOTICE UNDER SECTION 132} OF THE SECURITIZATION & RECONSTRUCTION OF FINANCEAL ASSETS AND ENFORCEMENT OF
24TE6T(Guarantor) SECURITY INETREST ACT, 200 _
2. | BRANCH: Ghansali Al That Is Part And Parcel Of The Property Beaning Khata No, 76 Having Khet No| Housing | 30.09.2025 Rs. 14.45.785.64 As on Lindersigned, being the Authonized Officer of ART Hoasing Finance (inde) Limited. a Financial Institution under Seciion 2(1){mjiv] of the SARFAES
= =i - 18,459, . # 02 haw i { 107, Best Sky T ; Ftace, Pitan . Bethl- 110034 hereatter “the S it -
“|I:I . I‘:|1r. Hag;.u::ﬂ ra Ig;uul:I E._';:: rr-_ﬂugarlw |_,:||=| U.:l:;&c':lh-: E*ES; Arga IZIT;!-i He:rt. Hraeé;h} 5153 ﬂ;ﬁ:a 0 E:JE?!-. Hac:l. : Kt anfmima ?.?141I m 03.10.2025 ufﬁrﬁhg :r;;;:ﬁrﬁrﬁﬁ greeé:lhﬂlnﬁ ;gg;mramge Fwﬁﬁﬁ-ﬁﬁé ?;ﬂfﬁﬂgﬂ:ﬁmi HFEEHE-DE I=110034 nereafter “the Secared Credior™) serve
undangy, Jakharl Dunda Tehri Garhwal Utrakd 0021 Hecl Tolal Area 0081 Hect Siluated At Vill Ragasya Patti That, Tehs :
'|"IE|”"-1 2441 51. [BD"WE']-E Mr. NEQIE”':'-’H Dulll 8alganga, Distt. Tehd Garhwal Bounded (As per valuation DL 05.02.2024) On the KCC 2% 09 D24 Rs. E{iui;]:{tl-lljs:'gﬂzgh £n E.'IIJ. a.tirﬁmaza ED’L%HEI'IEE 5 TE?PEEESHE{]E'EH ﬂEIEEIJFPEEﬁgrﬂTF HE-HAH!F} DUTSHTS?SDFHG
E;EI:'II'I?;I?#IG-E%TEI:I:I-m;aiﬁgﬁgagg:%l(gﬂﬁi Morh by: Mala, On the South by Propery of Kundan Lal, On the East by: 12 fi S St Ci-BOBROWER L CO-BORAOWER SECUBED ASSETS NOTICE 1301}
Mr. Kuldeep Singh Sio Surat Lal Add - SE, H.no,| Vi€ Road, On the West by: Property of Rajendra Lal, GERSAI 1D :400061878510 .| LwMYRO1418- | UDAYBHAN | NEARNRPUBLIC  |ALL THE PIECE AND PARCEL | 06.10.2025 | Rs.15,83,363.20/-
546, Baurar, Mew Tehr, Pratapnagar, Tehri|Name of Tille holder Owned by: Mr. Nagendra Dutt Sio Mohan Lal 190005211 TIWARI | SCHOOL, SEC-S, OF PROPERTY BEARING FLAT (RUPEES FIFTEEN
Garhwal, Utirakiand 249001 (Guarantor) & VILLAGE, HARDA, NO. GF-3, GROUND FLOOR, LAKH EIGHTY-
: : KIRAM TIWARI | MAKAN PUR, NOIDA, | MIG, BUILT-UP ON PLOT NO. THREE THOUSAND
Authatised Officer, Canars. Bank & UTTAR PRADESH - | D-8/8, SITUATED AT D.L.F, THREE HUNDRED
VISHAL TIWARI | 201301 ANKUR VIHAR, IN THE EIGHTY-THREE
REVENE ESTATE OF VILLAGE RUPEES AND
LONI, PARGANA LONI, TWENTY-HINE
Tnnlqr-?al; g&ﬂgp&g{!ﬁdﬂggﬂ TEHSIL LONI, DISTRICT PAISE ONLY) AS
. . . g , _ GHAZIABAD, UTTAR PRADESH 0N 06.10.2025
Regd. DHlice: R-4 | Linit No-102, Ist Hoor, Khirki Extension Main Boad, Malviva Nagar, New Delhi-110017
Emall: cs@tritoncorp.in, Phone: 011-49036562 The Noficee's are -:F'rlle-crl Jpon 1o pay the above sald amount within 60 days from the date of this E::&'.r:r} fafling which AHFL will be constraned 1o
2 c ; : . ' (17! exgrcise 15 rights of enforcemant of security Interest as againslihe Secured Assets given In the Secured assels mentioned henein. This nobice i
UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED SEPTEMBER 30, 2025 Withoul prejusica Yo any cther rghtramecy avallable to he AHFL 4
{Rs. In Lakh except EPS data) The Borrower's attention is invited to provision of the sub section (B) of section 13 of the act, in respect of time available, to redeem the
STANDALONE CONSOLIDATED secured assets. Sdl-
Particulars Ouarter Ended Hall Year Ended Year Ended Quarter Ended Hall Year Ended Year Ended Date 10102025 Authorised Officer
30.09.2025 | 30.06.2025 | 30.00.2024 | 30.09.2025 | 30.09.2024 | 31.03.2025 | 30.09.2025 | 30.06.2025 | 30.09.2024 | 30.09.2025 | 30.09.2024 | 31,03.2025 Placs : LON| (UTTAR PRADESH) S ORI T AN o). L e
(Un-audited) | (Un-audilted) | (Un-sudited) | (Un-audiled) | (Un-audiled) | (Audited) | (Un-audited) | (Un-audiled) | (Un-audiled) | (Un-audited) | (Un-audited) | (Audited)
Total incaome from operalions 244 .80 - 244 80 | -1 -| 244 30 - - 244,80 - -
et Profit/(Loss) before tax 21.52 23.00 {9.13) 44 20 (19.28) | B.51{ 21.58 22.94 (9.13) 4420 {19.36) 8.06 -
and share of {Lessy/profit in pun]nb national bank Branch Office: Fountain Chowk,
associabes & Soint ventures | the name you can BANK upon ! Guruharsahai, Distt. Ferozepur, Punjab - 152022
Meat Profit/(Loss) for the period 16.10 17.29 9.13 33.07 | 19.28) | B.51 16.16 17.23 [9.13 33.07 {19.36) 8.06 .
—re e P - : = : -1 1 —— — : =y 2 Whereas the Undersigned being “Authorized Officer” of Punjab National Bank, Under the
{ i | ¥ sl | i . | : 5 i 313.07 : : vee . . . . )
Etlil,r‘;;i;ﬂﬁ:fﬁiﬁr“bs" e . (39 - : 19.28) = _ e 9143) = 119.36) i Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
- et ~ . : ] 1 and in Exercise of powers conferred under section 13(12) read with rule 3 of the security interest
P::iuﬂliﬁiJn;{l-n::..epﬂ (Face 1.998.90 1.998.90 1.998.90 1.998.20 1,998.90 1.998.90 | 1.998.90 1,998.90 1,998 90 1,988.90 1,928.90 1,998.90 (Enforcement) Rules, 2002, issued a demand notice under Section 13(2) of SARFAESI Act 2002 calling
. "_” : ' _"a" : . - ; e upon the following borrower(s)/Guarantor(s) to repay the amount mentioned in notice within 60 days of
H'EE-EIEI'-':'E E:':I:.II{DIF:Q : '.EMSED.I | fg?EE?] |:1 .93551 :l “ .HEE.JE] the date Of receipt Ofthe said notice.
r.z':] ”H‘: It;:trgsﬁirt:il-ﬂ*la--:e The Borrower(s)/Guarantor(s) having failed to repay the amount notice is hereby given to the
LShr*Enl ' o Borrower(s)/Guarantor(s) and the public in general that the undersigned has taken Possession of the
: — g property described here below in Exercise of the power conferred on him under section 13(4) of said ACT
; Y : e . read with rule 8 & 9 of the Security interest Enforcement Rules, 2002.
\0f H5. 1/~ each} (not annuaksen) _ . | The Borrower(s)/Guarantor(s) in particular & the public in general is hereby cautioned not to deal with
tass 0.008 0.009 (0.005) 0.017 | (0.010) 0.004 0.008 0.003 (0.0035) 0.017 10.010) 0.004 the said property and dealing with the property will be subject to the charge of the Punjab National
Dilirled 0.008 0.009 (0,005) 0.017 | (0010 ! 0.004 | 0.008 0,009 (0.003) 0O17 (0.010) 0.004 Bank, for an amount details mentioned herein below.
Notes: The Borrower(s)/ Guarantor(s) attention is invited to provisions of Sub-Section (8) of Section
1. The above is an extract of the detailed format of Standalone and Consolidated Un-audited Financial Results for the quarter and hatf vear ended 30" September; 2025 filed with the Stock Exchange under the 13 of the Act, in respect of time available to redeem the secured asset(s).
Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Ragulations, 2015, The full fermat of Un-audited Financial Results for the quarter and hall year ended 30™ Seplember, 2025 are Name of the i
availiable on the Stock Exchange Website (wenw.bzeindia.com) and on the Company’s Website (www.tritoncorp.in). Borrower(s)/Guaranator(s)/ Ir:ﬁ;?;%tl':gg t:r(: D Datde l‘(l)f fi Pozziigron Olﬁg;:# gltn
2. The above Standalone and Consolidated Financial Statement, prepared in accordance with Indizn Accounting Statndards ("Ind A5") as prescribed under section 133 of the Companies Act, 2013 ead with Mortgagor(s) perty émana Notice g

Borrower: Mrs. [EQM.of Land Measuring 01 Marlas 1 72
Susham W/o Baldev Raj|Sarsahi i.e. 1/4 Share of 4 Marlas 6
Sethi (Proprietor).|Sarsahi bearing Khasra No. 262/229(4- . :
Guarantor: Gulshan|6) Khewat No. 123, Khatoni No. 123, Thousand Two Hundred Thirty One & Paise
Kumar S/o Mathra Dass. | 149, As perjamabandi for the year 1990- Nineteen Only) as on 30.09.2025 plus further

01, Situated at Krishan Chowk Mandi, Guruharsahai, Tehsil|interestand expenses thereon.

26.07.2024 |03.10.2025 | Rs. 23,12,231.19
(Rupees Twenty Three Lakhs Twelve

relevant rules issued thereundar and other recognised accounting praclices and policies (o the extent applicabls

By the order of the Board
For Trilon Corp Limited

g Guruharsahai, District Ferozepur vide Sale Deed No. 2120 dated 20.07.1994. Bounded as under: North: Amrat
Meonsnashg! Lal, West: Amar Chand, South: P East: Self
Date: 09.10.2025 (Chairperson) al, WWest: Amar-hand, south: Fassage, East. Sefl.

DIN: 01572002 Date : 09.10.2025 Place : Guruharsahai Authorized Officer

Place: New Dalhi
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